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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAC BENCH

AT HYDERABAD
Original fApplication Ho.373/96.

Jt., of Ordsr:27-3-96,

Hetwaen =

‘K.Kptaiah

+«oApplicant
And

1. The Chisf FPpst Master General,
A.P.Circle, Hyderabad,

2. The Sr.SUpefintendent QP«?éé§“ ,
Offices, Prakasam Oivision, Ungols,

3., The Post Master Gemsral,
Vi jayawada, '

« s osRespondents

Coungel for the Applicant : Shri K.Venkateshwar Rao

Counsel for the Respordents : Shri N.R.Devaraj, Sr.CGSC

CORAM:

THE HON'BLE JUSTICE SHRI N.G.CHAUDHARI : VICE=CHAIRMAN
THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A)

(Per Hon'ble Shri H.Rajendra Prasad, Member (A) ).

The applicant in thepresent 0.A. was promotsd as HSG 11
under B.C.R.Scheme with effect Prom 1=7-92, The grievance of

the applicant is that he was entitled to his premotion to the
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Saﬁd gréda,frdm,1-1ﬂ-91 on completion of 26 years of service.
His claim is based on the facty that two punishments of stoppage
oP increments, which were imposed on him during the ysar 1990,

were held by the respondents to have operated successively,
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instead of concurrently as envisaged by tha instructians of the
OGP & T lettsr No,230/308/75=Disc.II dt,3=5=76 (Ahnexura A=),
We are unsble to pass any considered remarks in this case in

the absence of a reply from the Responcents. Ue do not, howsver,
congider it necessary to issue @ notice and elicit a response
from the departmental authorities for the reasen that ths con=-
tentions raised in his representation addresssd to the Chief

Post Master General (Annexure A-IV to OA) as well as in the OA
itself, would seem to be adequate for him i.e;, Respondant No.1;
to be in a position to dacide the case on marits in the light of
the ext;nt rules and instfﬁetiuns. We, therefore, direct that
the reppeéentation submitted by the spplicant on 13-5-94 shall
be got disposed of with a guitable corder within 60 days from the
dafe of receipt or & copy of this order, It ias slso expected
that the pleas, arguments and'cnntantionsAih the BA.:hgﬁalsa bs
kept in view and got axahined while takingffinal decision in the

mat tﬁ .

2, Urigihal Application is.thhs disposed of-at the admission

ataga. No costs. /{
ek W |
(H. RAJENDd ASAD) (m.G.CHAUDHARI) i

Member Vice-~Chairman p

Dated: 27th March, 1996 (;h
Dictated in Open Court, ﬁ”ﬂ‘ﬁ'ﬁﬂ& e
av1/ Dol Losilan (3




0,4,373/96

To
1. The Chief Postmaster General,
A.P.Circle, Hyderabad.

2. The Sr,Superintendent of Post Offices,

Prakasam Division, Ongole, .
3. The Postmaster General, Vijayawada.
4. One copy to Mr.K,Venkateswar Rao, Mvocate, CAT.Hyd.
5. One copy to Mr,N,R,Devraj, Sr. asscC, CAT, Hyd,
6. One copy to Library, CAT, Hyd,
7. One spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRI BUNAL
HYDERABAD 'BENCH AT HYDBRABAD

b7
’I‘I-IE HON'BLE MRLJUSTICE M.G.CHAUDHART
. - VICE=CHAIRMAN

THE HON'BLE MR.H.RAJENDRA PRASAD-sM{A)
: . Datea: 7,’l_ﬁ -1996

McA/H.Ao/C.A.NO.
: in
0.a.No, “VR[ %G,
TQA-NO. (w.p._ )

Admitted and Interim Directimns
issued. ,

alloved.

Disposed of with direetions £
Dismissed. a¥ dia adaii o SO
Iismissed as w1thdrawn.

Dismissed for Default

o _ Ordered/Re jected. ..‘.,/J/ZM/ZJ— ]
L, i

pvm I - No erder as to costs.
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